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".XPlained everything about the tram•-
port of coal by river, road, etc. NP.xi 
questinn 

Bhakra Power for Delhi 

+ 
0813 J Sbrl Bbapat Iba Asad: 

· L Sbri Mohammad EHL~: 

Will the Minister of Irrlptlon aad 
t>ower be pleased t.n state: 

(a) whether it is a fad that tbe 
supply of 2n,OOOKw power of Bh.akra 
for Delhi will be delayed; 

(b) If so, what i.• the reason for 
this; and 

(c) the steps being taken by the 
Government to meet the situation? 

'lbe MlnisUr of State In the Mlnlll-
try of lrrlptlon and Power (Sbri 
AJaresan): (a) Yes; Sir, but not be-
yond two to three months. 

(b) The non-completion of the con-
version of the Nangal-Delhi transmis-
sion line and connected sub-stations 
from 132 KV to 220 KV by the Punjab 
Stat.,. Electricity Board. 

( c) The Punjab State Electricity 
Board has been asked to take special 
measures to expedite the conve~ion 
"f the line. It is further proposed tn 
hold a discussion amon11: the technical 
experts concerned to see to what ex-
tent thls process can be eri>editP.d. 

Sbrl Bbapat Iha Asad: In the 
:neantime, how do the Government 
propose to meet the shortage in sup-
ply whlch has now arisen in Delhi? 

Sbri Alacesan: I am afraid there is 
no short-term remedy for this. What 
we are doing is to see that this power 
from the Bhakra-Nangal system is 
expedited as early as possible. That 
;s why we are trying even to shorten 
this period of two or three months by 
calling a meeting of technical experts 
~nd explore ways and means. 

Sbri Bhapat Jha Asad: May I know 
whether the Punjab Government has 
heen addressed in the matter, as to 
the reasons why the working plan 

could not be made ready in time? 
May I know whether the delay is due 
to the paucity of funds or whether it 
is due to some other reasons? 

Sbri AJar-.i: It Is not a question 
of paucity of funds. We have to Im-
port the equipment; thai was not re• 
ceived in time. Also, there was some 
difficulty in the supply of steel. 

··Sbri Iqbal Sln&'b: May I knnw 
whether the Government have consi-
dered the request of the Punjab Gov-
ernment regarding the point that they 
have no surplus electricity, and whP.-
ther the Government will consider 
that question also? 

Sbri AJareaan: I do not think that 
arises in the matter of giving powt>r 
to the Delhi Electric Supply Under-
taking. 

Mr. Speaker: When they are con-
sidering the question of giving it over 
to some others, the Punjab MemberK 
feel nervous about it! Next question. 

Nationalisation of Llrht Railways 

+ r Sbrl Dinen Bhattacharya: 
•Blf. ~ Sbrl Saradlsb Roy: 

L Shrl Mobammad Elias: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that a deci-
sion has been taken to nationalise the 
Howrah-Amta and the Howrah-Sea-
khali light Railways in West Ben.gal; 

(b) whether it is also proposed to 
nationalise Ahmedpur-Katwa and 
Burdwan-Katwa Railways; and 

(c) whether any subsidy is beinll 
paid to these railways? ·· 

'lbe Deputy Minister ln tbe Ministry 
of Railways !Sbrl S. V. Ramaswamy): 
(a) to (c). A statement 'is placed on 
the table of the House. 

STATEMENT 

(a) No. The Central Government has 
no Contractual right to purchase these 
railways. The powers to purchase 
these lines vest in the local District 
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Boards, in terms of contracts between 
tbem ancl "the Licht Railways. Apart 
f rom this, the Government's aeneral 
policy at present is not to nationalise 
the Liiht Railways so that, in order 
to create additional rail transport caoa-
city under the Plan, all available re-
sources are utilised on creat.ina new 
assets rather than on the acquisition of 
already existina ones. 

(bl No. 

(c) Ill the case of Ahmedpur-Katwa 
and Burdwan-Katwa Railways, · the 
Government of India, under the terms 
of the contracts, are payin1 sums to 
make up the short- tall in· the 
guaranteed ra.te of interest of 3. pe: 
cent per annum on their pa\d-up share 
capital. In the case of Howrah-Amta 
and the Howrah-Sheakhala Liiht 
Railways, the Central Government ar~ 
not li1tble to pay any such subsidy, ·as 
the Government are neither u.ndt.r any 
contractual obligation to pay subsidy 
nor have they any financial interest in 
these two Railways. The net profits 
of these two lines equivalent to 4 per 
cent on the paid up capital has been 
ruaranteed by the District Board of 
Howrah-under terms of agreements 
with these Companies, subject to A 
maximum of Rs. 28,000 per annum in 
the case of Howrah-Amta Light Rail-
way and to a maximum of Rs. 950 per 
annum per mile of the line corutruct-
ed and opened in the case of Howrah-
Sheallbala Licht Railway, which comes 
to a maximu.m of approx imately 
Rs. 19,000 Der annum. 

It.ff hrs. 

Shrl Dbtea lllulttacharJa: Already 
there has been a clear recommenda-
tion bv the P etitions Committee to 
nationalise the Howrah-Amta and 
Howrah-Sheakhala railway. May I 
know whv the GoftftlJllent hu not 
considered that recommendation? 

Shrt S. V. 1ta.maawa.m1: The gene-
ral policy of the Government has been 
stated in the statement. In pursuance 
of that nolicy, the Ministry have 
written to the Lok Sabha Secretariat 

that it would not be possible to 
.,a{ionali~e it. 

Shri Dinen BhattacharJa: It may be 
the general policy, but the local peo-
nle of the area through which the 
railway-line passes are demandini its 
nationalisation for so many years aod 
last year the Petitions Committee gave 
their recommendation after consider-
inir all the aspects. It now the Gov-
ernment does not consider the recom-
mendation ot the Petitions Committtt, 
what is the good of this. Petitions Com-
mittee? 

Mr. Speaker: The hon. Member is 
f!ntering into an argument. 

Sbri S. M. Banerjee: May I know 
Whether it is in the ·knowledge ot 
the Minister that the main reason for 
this petition was the high fare and 
:ihsence of amenities in that particular 
railway-line! If the Government is 
unable to nationalise it. may I know 
what ste95 are being taken to improve 
the working of this particular railway 
anrl to reducE> the fare? 

Sbri S. V. Ramaswa.m1: In regard 
to the fare the basis of the fares was 
llxed in 1951 by the Railway Board. 
Since then there has been no, in-
crease, except in 1957 when the pas-
senger tax was imposed. In 1960, 
on account of the roundinR off under 
the metric system. there was a sli11ht . 
increase in some cases, and decrease 
in others. Apart from that. there has 
been no change. But generally speak-
ing, the fare in this railway is slightly 
higher than in the State railways 
because of the short leads and 
high operatilll! cost. As regards 
amenities.. we have brou11ht it to thl! 
notice of the railways concerned to 
improve the amenities. 

SHORT NOTICE QUESTION 

El~I EouiDment from Ra!Sla 

+ r 8lu1 Ra1hanath Sinl'!'b: 
S.N.Q. t ~ 8hrl Blsb.wanath Roy: 

L Shrl Maheswar Nallr· 

Will the Minister of lrrl1atlon anll 
Power be pleased to state whether It 
is a fact that supply of electrical 




